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Rew Delhi, this the 29th day of July, 2002
HOW BLE MR. KWL DIP SITNGH, MEWBERE Tumm b

1.0, Bharma ,

S/o Shri 9.0 Sharse

Bfo ¥-243, Prashant Vihar,

Balhi-110 085, AP TDENT

{2y advocate:r Shri S.K. &upta, proxy for Shri RS,
Gunta, Counsal)
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1. Uniton of Indiz
Through Secretary,
Depsriment of #rosts,
Bak Tar Rhawan,

New Delhi.

Z. Chief Post Master General,
Delhi Circle,

Meghadut RBhawsan,

New Dalbi-ird odn,

:{, 3. Birector Posts) Services (P},
~ Nelhi Circle,
Rew! Delhi-110 D01,

ef Post Master,
hi GPO,
Bi-118 00,
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5. Harender Sing

L5

Mew Qelhi-110 001. . ~RESPONMDERIS

R DE RO

i
S

By #on ble Mir.Kuldins Sinoh, Momber £ Tyl 3

Applicant has Tiled this 0A  geebing  th

)

following reliefss-

£

f1) Yo aguash and ze

WV

t aul

w

e the impugrned orders
dated 20.3.2002 (Annexure A-1) and 7.6.2007 {annexure

A~2 1 heling contrary to the Appendix-XIV (Annezure A-R).
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{311 To direct the respondents to post one HBE
Grade~1 Head.CIQrk;Sﬁpervisor along with the applicant at
ashalk  Vihar Post OFfice as per Appendiz-XI¥ or post  the
applicant 1in some other Post Office other than  Ashok

Yihase  Post OFFice With
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the requirement as availlable in Appendi=-XIV.

z, The applicent has mlso «<hellenged Aanexure A-)
vide thch hié representation sesking the relief has been
redented.

3. The ariewvance of the applicant s that he 1z
holding +the post of Sunervisor, Lower Selsotion Grage
fn1sG) on ad hoo bhasis and is working on the strenath of
ashok Vihar Post 0ffice though nlaced under..xcpnnﬂtzn at

o e+
pressnt.

. 1t is Further stated that  though wtaff
standard For Saving Bank Control Pairing and Intarnal
anisation to which the applicent belongs 1s
governed by Appendix-XIV of Post OFFfices Small Saving
sohemes Part-1V which is & statutory post Hur the same is
not heing followad in public interest as the worklosd in

he concerned Post Office is much more and 1L reguiires

w

one  HSG Grade-I1 Head Clerk and ong LSG Head tln“! ey he

nosted there.

B The

o

prlicant had also mpade a reprosentation
and had filed an QA sarlier. Since the relief olaimed

therein was to the effect that respandersts be dirscred to
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ppst  immediately  one HSE Grade-l Hesd Clerk/Superwisor

;
L3

3

along with the applicant = per the provisiens of

{3

appandix XIV.  OA was disposed of with a direction that

3

conzsonlidated representstion

3.

the applicant shall make 3

3

and the respondents thall decide the same and theresfte

5

the anpplicant would bhe at liherty to challenge the same,

o
i)
oF

2 is agogrieved by the same.

6. Acnordingly, the applicant had madé &
reprasentation  on which the impugne ‘arder iz stated Lo
have haan nagsead. Vids the impugned order the
respondents had  rejected  the representation of  the
applicant and stated that the norms contained in  the
Apnendiy XIV ralatsd roy ztandards for supervisory  posts
in  SBeO  which were lssued in the year 1980 and now 58
wnr  hae heen computerised, therefore, the departaent iz
reviewing the standards for S8C0 along with all  other
norms, tyen the work of SRBCO has been Computs i o @nd,
therefore, existing norms for sanction of nosts

of mupervisors are Justified for eyl en.

7. It is also stated that the Govarnment‘of {ndis
wad aleo issued instructions for 10% cut in posts, with
the recult the review of existing nosts have hesn  taken
gp in all cadres, including the estahlishment of SBCO and
asince the review 1z undér consideration, thersfore, the

renrasentation had been rejected.

8. The applicant while challenging the zame haw
taken various grounds meking & case that one HSE Girgde-—11
should he /;g%ued in Ashok Vihar Post Offics along with
kim. gut in my view the case 2s put up by the applicant
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Clasisl that the supervisors
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iz woncerned, that does not disclose any wviclation of

rights as  enioyved by the applicant under service Jjuris

prudance, Posting an additicnal hand 1s  the =o0le

prerogative of  the management and the applicant oanmob

s along with him be posnted,

9. Besldes that since it has heen stated by the

respandents that the sppendix XIV on the basic of whioh

the applicant 1s asking for nosting of supervisor over

Fim  that was iszsusd some time in the yemr 1980 wnd

thereafter with the advancement of technology, the

computerissd  aeocounts  have bheen intrachuced  and the

arganisation have

=

been Tully computerised and now the
Boverment 1g considering the aadre review which 1s stil}

pending  so in wview of this I find that the apnlicant hss

‘)

ro justifiatle cause of action and the applicant has

nowhers denied in the 04 that the organisation have heen

computerised or there is & dire need for nosting of any

#

HEG offiger, so I find that

for the mpplicant to challenge the same in the DA,
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No ather contention hag hesn raised hefore ss,

11, In wiew of the ahave, the

limine.
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